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in pursuance of clause (3} of article 348 of the Constitution of india. the following

rranslation in English of e Maharashra Workmen's Minimum House-rent Allowanes

(Amendment) Act, 2010 (Mah. Act No. X1V of 2010). is hereby published under the authorits

of the Govemor.

By order and in the name of the Governor of Maharashua.

H. B. PATEIL,
Secretary to Government,
Law and Jjudiciary Department

MAHARASHTRA ACT No. XIV OF 2010.

(First published, after haoving received the asset of the Governor in
the "Maharashira Government Gazette”, on the 30th Aprif 201h

An Act to amend the Maharashtra Workmen's Minimum House-rent
Allowanee Act, 1983,

Mah. WHEREAS it is expedient to amend the Maharashtra Workmen's
X{XHI Minimum House-rent Allowance Act, 1983, for the purposes hereinatter
1988 appearing ; it is hereby enacted in the Sixty-first Year of the Republic

of India as follows ;—
Short title. 1. This Act may be called the Maharashtra Workmen's Minimum
House-rent Allowance {Amendment) Act, 2010,
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Alfl_lendmﬂnt 2. Tn section 4 of the Maharashtra Workmer's Minimum House-rent 3abh.
° SZ?’G’;; Allowance Act, 1983, in sub-section (2), for the words “ in cash, alongwith i{?ﬂﬂ
XXIII of his wages for the month ” the words *, alongwith his wages for the 19ss.
1888. month, either by an account payvee cheque drawn in favour of the

workman or by crediting the same in the bank account of the workman ”
shall be substituted.
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